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ORDER 

 We have heard the learned counsel for the State Commission.   
 
 The Distribution Licensees are directed to file an affidavit regarding the 
status of billing the street lighting on the basis of meter reading and the status 
of meters provided on the street lighting.  
 
 Post the matter for further hearing on 2nd July, 2014
 

. 

 In the meantime, written submissions in the matter be filed by both the 
parties after serving copy on the other side. 
 
 
   (Justice Surendra Kumar)       (Rakesh Nath) 

Judicial Member            Technical Member  
vt 


